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. MR.SPEAKER : Unless I am satisfied
I cannot also allow it.
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MR SPEAKER : No, plcasc
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MR. SPEAKER : Let me first satisfy
myself.

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, I had written to you this morning
drawing your attention to a very serious
matter. )

MR. SPEAKER : The question is for
the Press to decide what to give and what
not to give.

PROF. MADHU DANDAVATE : 1
am not referring to that issue. ‘I think
you .are referring to some other thing.
1 stated that some efforts are being made
by the officials to pressurise the press,
Certain’ aspects of the discussion in this
House are likely to damage their reputation
and, thereiore, they do not want the Press
to publish them, I willputthe evidence
before you. I will put that before you to
decide how far, we-are a free seciety...

SHRI JAGANNATHRAO
We are an open socxety only..

MR SPEAKER : Now Papcrs to be
laid.

JOSHI :
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‘PAPERS LAID ON THE TABLE

. MERCHANT SHIPPING
" DrericuLTIEs) ORDER

- THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KEDAR NATH
. SINGH) : On behalfof Shri Raj Bahadur,
1 beg to lay on the Table a copy of the
iMerchant Shipping (Removal of Dif-
ficulties) Order, 1971. (Hindi and English

(REMOVAL  OF

_the Table :

1972 Papers Laid 4
versions) published in Notification We.
G.S. R. g2 in Gazette of India dated
the 8th January, 1972, under sub-section
(2) of section 460A of the Merchant
Shipping Act, 1958.  [Placed in Librery.
See No. LT-3147/72]

STATEMENT  CORRECTING REPLY TO

USQ No. 481 Re M. P.s UNCOLLECTED
TELEPHONE BILLS

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
I beg to lay on the Table a statement
correcting the reply given on the grd
May, 1972 to Unstarred Question No,
4818 by Shri' B. K. Das Chowdhury,
regarding telephone billslaying uncollected
from Members of Parliament of the last
Parliament and giving reasons for delay
in correcting the reply.

-

Statement RE

against M. P.s

Hected telebh,
74

bills

To the reply to the Unstarred Ques-
tion No. 4818 asked by Shri B. K. Das
Chowdhury in the Lok Sabha regarding
uncollected telephone bills  against
Members of the last Parliament,
alist at Annexure ‘B’showing the outstand-
ings relating to the period of last Parlia-
ment in respect of telephones provided
at Delhi [under Housing & Telephone
Facilities (M.Ps) Rules] to. M.Ps. of 4th
Lok Sabha, who were re-elected to 5th
Lok Sabha, was attached with reference
to Part (b) of the Question. In that list
against the name of Shri C. C. Desai
Rs. 344-28 have been shown as outstand-
ing. The name of Shri C. C. Desai was
inadvertantly shown in the list of out-
standing telephone dues. and it should be
deleted as the Hon’ble Member had' a]-
ready settled on 12-4-72 the outstanding
amounting to Rs. 344/28 aforesaid. It
is regretted the mistake could not be dc—
tected earlier.

REPORT OF COMPTROLLER AND AUDITOR
GENERAL FOR 1970-71° RE UNioN ‘GovT,
(RAILWAYS), APPROPRIATION ACCOUNTS

'memrs, 1970-71, PARTI R.r;vmw ETC.

’I'HE MINISTER OF STATE. IN

"THE MINISTRY OF FINANCE (SHRI

K. R. GANESH) : ‘'Ibeg ‘to lay on

(1) A copy- of the Report
version) of the Comptroller
and Auditor ‘General of India
for the year 1970-71 Union Govern-
"ment (Railways), under article
. 151. (1) of the- Constitution. -

(Hindi



